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THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI

c. p. N o. 2L/ L4(L)/NCLT/M Bl M AHI 2OL6

c) TAs shown in their Company Petition the capital structure

of Petitioner Company is as under:-

..I. PARTICULARS OF COMPANY:

1.3 The Authorized Share Capital of the Company is
Rs.3,00,00,000/- (Rupees Three Crore only) divided into
3,00,00,000 Equity share of Rs.1 each.

L.4 The Paid up Capital of the Company is Rs.30,00,000 (Rupees
Thiflry Lacs Only) divided into 30,00,000 Equity Shares of
Rs.1 each.

d) The compilation consists Publication of Notification

depicting intention of conversion in comptiance of Rule 68

(5) of NCLT Rules, 2016.

7. In the light of the foregoing legal position, it is hereby

summarised that the Petitioner has complied with provisions of Section

14 to be read with Rule 68 of NCLT Rules, 2016. Therefore, having

regard to all the circumstances, the conversion from public to private

is in the interest of the Company which is being made with a view to

comply efficiently with the provisions of Companies Ad, 2013 causing

no prejudice either to the members or to the creditors of the Petitioner.

Therefore, the conversion is hereby allowed. The Petitioner is hereby

directed to give effect of the conversion by requisite alteration in its

Articles which is hereby addressed and communicate the altered

Articles within a period of 15 days to the Registrar. C.P.

No.2U14(1)/NCLT/ MB|MAH|20L6 is, therefore, allowed. No order as

to cost.

M.K. SHRAWAT
MEMBER (JUDICIAL)
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Dated: 6s February,20L7
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